Tripura Government Animal Husbandry Permanent
Labourers (Recruitment and conditions of service)
Rules, 1985

(As Amended upto 3@ Amendment & with some notifications)
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TR A e S h e

In exercise of the powers cénferred by proviso to Article 309 of tho

;_ustitutiqn and all other pPowers ¢nebling him in this behal?,the Governor,Tripura

s pleased to make following Rules namely;- ' !
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~ SHORT TITILE g COMME NCE ME NT

These Rules may be called the Tripura Government Animal Hquangry

" e Mo ey
Permqnent Labourerszecrultmont and condition of service JRul o 148,

Thoy- shall come into force with offect from the date of pulqﬁﬁﬁtjuﬂ

in the Tripufa Gazettas,
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In these Rules unless the context otherwise Tequires-

DEFINATION

(a) "Appointing Authority" ip relation to tho-gr%de'means the Director
of Animgl Husbandry or @by other Officer to be apﬁhorisod Ly tho
Govermment, for the saigd PUrpose. ! '

(b) ”Purmanoné Labourer" means a.labourar tommencing from the Jdate nn
which a declargtlon made Rule 4 takeg effect and includes those
avsorbed under Rule 5 a5 bermanent labourer at the commenéement or
thesos Rules,

{c) "Governmont”mcans the Governmont of Tripurs,

(d) "Schedule" maans 3 Schedule to these Rules.,

(e) "Service Mcans the permancnt labourcor service under the Govorn-
ment of Tripura. ‘ : ;

(f) "Head of Office" means Deputy Director of ﬁnimal Husbandry,
Govt,of Tripura,In-chargo of the reSpéétiVe offises er any other
Officer declared s Head of Office under Rule—iOfA) of the Delegation

of the Financial Powers Rules,
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(g)" pverade Wages" me&ans averad® of wages of \135’6 30 ¢ays fmacids”
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5. A labcﬁrer_working under the Animal Husbandry Farn/Institution
on 31st Decembar, 1982 who has workegd continqously for the preoeding
three years and for at least 240 days in ea¢h year shall be deemcd

to have been absorbed as permanent labourer riwith effect from the

date of commencement of thesc Rules.

Provided that a labourer who on the daté of commencement of
thesce R kﬁs*is loss than of.18 yvears of age or has exceeded 5Q years
of agé shall not be declared as a permaneht|labourer. )

a)«A permanent labourer shall be given an_wngagement order showing

his name,father's name,date of birth and the date of engagementa

C(p)-a bermanent labourer shall be liable tc serve anywhere in
Tripura.

7. -A permancnt labourer shall be requifed o work for chight)hours
in a day in onec or two shifts.The period and hours of woazkleg (o
the woTkers iR each shift shallmbe exhibited in English and language
of the locality or language of labourer,yhi:h may very f[rom person

to person on the rotice board maintained at or neer the main

entrance of the Farm/ Institution.

8(a) A permanent labourcr shall be at work |in the pstablishment in
wh*ch he is engaged at the time fixed and rntified under Rulo-7,above.

'ui ; 5 U

(b) If a permanent labourer ls latn in att*ndahce'by half an hout

or more on any day oT shift without sufficlvnt roaSOns and faile to

satisfy the Officer-— -in—Charge of the osta bJLshmcnu as to the cause

of such delay,the said labourer may be refused work on that day or

shift as ‘the case may be according to the rature of employment.

Provided that 1f for any rcasohn the Officar—in-ﬂhargu allows o
permancnt labourer to join late in the work gaid permanaent labourur

shall be paid proportionate wage for the diys

i P
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place nf waork

ipsence 9(3) A pe:mancnt 1aboureT found abscnt from nis
iiiﬁetzi guring working hours notificd under Rule-7 wi thout permission from
dutyas authority oF without any suff‘cxont reason sk111 pe liable kLo be
'!"m-f*—im:l.ui-.iw... % el by G 3
' . ‘ treated as absent‘from duty- foruthe pepled. o pganqqdcnco
. : . x 'l
(b). & p@rnanent labourer who cemains un-ou ® orised absent foT
more~than GO(thirty) days COhtlﬂQOUSlY shall e_liable to Jutomatlc
terminatinn,from-tho serv;ce. _ :!
WagesSe - . 10 A perménent 1 abourer ¢hall be paid waoes on monthlY pasis
at the Tate prescribed by the Government of’ Tr+pura grom time te
timee
Traininde 11 The Director of Animal dugbandry may from time 1o time
organis¢ such +training a8 may be deemed ne(6ssary for the purmnneﬂL
e e A i i | . - .
) ‘ 1abourers“for betterment of woTKe. It.shall bn oblxgatory ror the

gelected permanqnt labourers to attond sucn 1rninxng.Thn ermrm

spent Q1 sudh training shall be treated as un duty for the purpoee
|

of these Rules.'
LEAVE, HOLIDAYS, TERMINAl BENEYITS AND

_____,___..._—--——-.,

:f.ihraptc:r*IV .
OTHER BENEFITS. )

, HinladaySs 12 iy ptrmanont 1abourer will get one plld holiday aftor 6(oix)'
! days cont*neous ‘woTks Ihe said labourcr willi get 3(+Eroo) nationa
. holidays , inwr 26th Januawy,15th hugust ard aind October in additio
1 Lo Ast May inloach CalendeT yoar as paild hoWiday and may ©nioy
{ '_any.éthc: holiday/holiduys that moy be gy ochifled as ‘applicable t
1 them by the Government frof time to time,
n Gasual o 13, A permanent labourer shall be enti;led to 12 days® casual
E Lﬁﬁi%% leave in-each calender yeareSueh leave €3n Te availed only with

prioz sanctlione

iprned E?gve. 14. A permanent 1ab0urcr'shall oarnnd-1(0te) day's leave on
. full pay for every 0o days of continucuf woick includihg nff day

I/I

Provided that he will ceas® to earn such laave when the eparncd

.T I tO 150' days_ sy I

leave due amountq
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r may avail on due agnction pxtra—ordinary

15. A permanent labourc
=han120 days in

ground foT not moTE

leave without wages on medical
250 Qays diring the total

maximum of

a CaLender year subject to A
y leave sanctloned under this Rule

shall count as qualify;ng sogrvice for pen51cn-

o sanctioned by the Cfficﬂﬂ-in—charqe of tho

16, Casual leave may b
hall not be sanctiovrcd

establishment provided that such .lecave S
(eight) daYS.CuS%al leave shall not be

continuously for mere than 8
e‘Eaerd leave upto @

mbination with any other loav

sanctioned in ca
tiandd by .the Head of of ficet.

maximum of 30 days at a time may be sanc
ground may Dbe sawetioned by the

Cﬁtra—Drdinary leave on medical
fied:in Rule 15.

rospective Dy,Director withln the 1imit spegl

ve account shall be me intained by the

17.(a)Service Rylds and lea
4 in the

concerned Head of Cfficer f5.5ervice rodl shall be maintaine

following pfaform@l‘

,(a).Name of thae labourcT.

. (b)eFatheds nama.
(c).Address permancnt and presente
(d).Date of bilrthe.
(e)squalification.
(£)iDate 'of engagements
(g)eNature of duty performeds
(h).Gasté;
(4)+Romerkss

17.(b) Leévé Account shall‘be maintained inj jroper Lok form

Ao -C«-‘qu

(c) Every entry in the serv1ce roll and Iexve account shall be

Head of Office or any othor ’fioar authorised

attested_by‘tle

by him. ' _

;
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Family
Fensione «
Felks .

«/46? The amount of retiring pension per mdagn shall

ing autho=-

s 23.

—(Page=6)- 1

18.(@)Superammuatmpm;— A perménent labourer shall supecrannuate at

the ‘age os 60 years.
//q(b) Retiring pensionj=i permanent lwbourec may at ¥is pption
of qualifying survicoe

retire from service after rendering 33 year~
and earn full penbion subject
invalidated after
servee sha.l be entitled 1o a

i ‘r

(¢) Invalid pension;- A psrmanent labour!r

rendering 10 years of qualifying

pinimum >ension of 05, 100/-per monthe

be calculated

at the rate ¢f DO% of tho average wages sutjqct to a minimum of T

{00/~. The. amount of superannyation pension r*hqll bo
his total qualifyinﬁ sorvice corresponds o

00/—. Provided that po primsiw

of retiring pension 28

33 years subject to a minimum of el

labourer will De ellqlblo for pension unless he has completod

vears of gqualifying servicas

ation or invalidal

20a ¢ permanent labourer rotiring on sure1annu

while on duty before complctlng 10 yeaxs ff qualifying corvice sha
be ent.tled te service gratuity at the ra’ e of half monkths avera]
wages for each ccmp;etod 6(’1x) monthly p\rlqd of total qJ<fl‘{1HW
servicaa '

21. Pension and service gratuity shali'ba sanctioncd undor thao
spggiﬁic order of the Head of Departmept:as for, Class—lh cmployeed

Aol b

CHATIEE™ ”""titl’“*"d “’"f 1 h" R PETHEET Y ef T s Ueh

extent as may be ordured by the Government fer timo to - time.

Family pension in respect of decensed pensioner may bo deed

as per provisions of the C.C.SePension ltules,1972s

1

3 - I . (Cbntdv;t"r""Pm
! E

such proportiol

1UI\tl |
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to the minimtm of T3.100/-per mohths
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Procedure . 24 Procedure for paymont of ponsion to tho bérmanent lubnurur
of poymente  shall be the samo as provided in CaTuRoVol-I. | ]
” If any pension remain undnawn for moro ;lan

nt order shall romain 1n0p0rative.

12 months, tha

pensign payms

The Head ot Account uO which’ the pension La chargesblo in 266

Head of" 25.
Jgzoquats ° Penﬁion and Other retiranent benefits.
Terminal -26;" A pernanent labourer retiring fxom aerv+ﬁalor otherwlsc
leavee = ¢ _
' leaving the Job with due prior apprOVal of thc Appointing Authorlity

- shall be ertitlad to oncash tha balnncd cf lerve earned under Rulo—

bo Ban!tioned under specific

©oag

14, Encashnent of terminal leave ehall
ders of the ‘appointing: authority.

may be granued maternity luave by

Materrlty 27.”' A female permanent labou*e;
bencf XS the appoirting authorlty for a period which nay "extond upto tho end

of 3(threa) months le.e. 90 daye from tha. dati of its commencement or

i to the ond of 6(six) wecks from the dato of
she shall ba. plid wage

.onfinemant,whichove“
s utl half@l the

be earliur.During .such perlod
provided tha

mnndiately befoxe her proceedinq on lebve,

rate dravn i
an 2(two)} occasion

ave shall not be admissible ror mope Eth

such 1o
r ba sanctionod by the

dufing the entire sorvice. Maternity Jeave mi r
Head of ‘the Office on tho basis of medical ortificate issuerd

by tho concerned Hospital/P.H.Gén%rea

28. If un:urnished non—étandafdracédﬁmodaﬁion is made avalleble

LCCOMmmO=-
ks on, o
25~w9¥&~ £o any of the permanent 1abourer he shall lgve “to resido in the
oy prAyaded acoommodations. Tha nccommodution s0 pEovided shall

‘ howeyer Be rant frol. Tho “GCO!'»ga.lnr o | T
_hﬁgterhv.- ' ek CONDUCT & DISCIFLINEJ ;
5 i s u [

| i

' 4

Di;eiplina- 29. ) ‘fhe Head of Offteos shal

- Ty duthge s - A ianpebt of tha pormament labou
oitye

1 be the di: elplinary authoritles
Ter work{ng in the Farm/Institutiorf

:uader their comtrole

{cont gigﬂfm....r/sl
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ment of leavye,

30{3)- Theo AQDOintiﬂﬁ Avthoritv may ¢ isponrd normanenl
for g temporary periog wizhout noticc or ﬁithout any ompe
inlieu of notice,if ho 15 found toLob 3 gu?lty of his miscon
During the period of suel suspensior he éh%il npot ho eniiti&

to any wages or compensation in any fron |/

‘B3, For +*he purpese of the clause(a) a ove the following a

‘and*gmissionlshall be treated as miscondudt,

(1)v WAL£UL in-subordingtion or dis}bcddtho.
(ii).Iaking °r giving bribes or anjfillebal gratification,

' ‘i\'iii)..Théft',fraud or. dis~honesty in ftonnopti‘on with busincss

or'brogerty of the Institutionsg incli ding Farm etc.
fiv}.Persistent late ceming or habi tual absence without fori

permission,

.(viﬂ)aImmbral conduct, g
(vii).Negtgerce of dutios,

31.(é).No Permanent labourer shall be dismigsed from servico
wichout an enquiry. Orders for such reamoval and dismissal sha

bo mago Ey_thu Appointing Authority, ’ .
. _ !
(b).A'permaneht labourer Temoved cr dismisseqg from service

shall hot'be entitled to any benefit})f pasf‘ service,

(c).A,permanent labourer who Te8icis his Job of his own sh
not be entitleqd to any benerit of pact, servibe including enc
y !

(C ntd";!!'!rrfdrp"’b




Chapter-VI.

~{(Pagoe—-9)

MISCELLANECUS.

32(a). Each permanent la-ourer shall contributr to the G.P.F.
Accounts with effect from the date he is de%lazed as permanchl
labourer,

(b). Advatrce ang withdrawal from the G.P.F.aicsount shall Lo
regulated according to the G.P.F.Rules adopfed;by the Goverrmont
of Tripura. | i

(c)e ThelG.P.F.Aocounts of the permanent ;abclrer shall be maire-
tained by the respective Head of Off{ces inithc game mahkinor uu is

malntained for Clasg-IV Government Servant,

2,33, The Covernment may relax all or any $f tae conditicns in

Helaxatigg.
f//’rESpoct of any class or category of permanent labourar,

Interpre—éﬁ
tation. _

gengral.

Savings.

Copy toj-

SeTul

34, In case of any doubt ragarding lhterpretation of any Hul es,
the decision of the Government shall be final,

35. The conaitions of sorvice of a permancnt labourer In respeot
of the matters for which no provision has bTen, ade in these Rulgs
shall be such as may be determined by the ijezvment from time to

time. .
36, Nothing in those Rules shall effect fha raservation, rolyrie
tion 'of age'limit and othex concessions requirel to be provided
to the mcpbers of the Scheduled Tribes & Scﬁeduled Caste and cther
special categories of persons in accordande Wit the Rulos and
orders 1ssued by the Gentral Governmnnf/StatE Government from tim.,

to time *in his behalf.

\»-b i
.ﬂ,fﬂrzi
e

CommissirndrdGum-Sacretary
dovernwnt of Tripura.
i

1. The Managar,Govt,Proas,Tripura,Agartala fo% puxlication of thoe
next lssue of Tripura Gazattee, ;
2.The Accountant General,Tripura,Agartala.
3.The Speélal Secretary to the Governor,Tripwra-&gartala.
4.The Chierf Jecretary sGovernment of Tripura/Ag rtala.
S+The Under Secretary,Finanqe Department,Govt.o Tripura,Agartala.
¢aThe Under Seoreta;y,Appointmext & Service gep.tﬁGovt.of Tripura,
7+The Deputy Secxetary,T.P.S.C.,Agartala.
8eThe P.A. tn Minister, Tripura,Agartala.(All (Mg dster),
9+ The All-Commisaioncr/Secretary,Tripura,nga ta 3z,
10.The All bepartment,Tripura,.ﬂkgartala. ; :
11.The Inchargye, A1l Farms,
124The Head of-OfficéS/Sectional Officer. f
133%he Guard rile(%stt.Section),
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GOVERNMENT OF TRIPURA
ANIMAYL, HUSBANDRY DEPARTHENT
No.F.2(459}gaHD/EEET/Ba nafed,'agartala,the 20th July,1987.
: EQELEEQ&ELQ;

In exercise of the powers conferred by Provise to irticle 309 =
of the Constadtution the Governor of Tripura is Pleased to make the
following rules to amend the Tripura Government Animgl Husbandry_
Permanent Labourers (Recruitment and Condition-of Sefvice) Rules,

1985 namely -
comroi it {1) These rules may be celled the Ininuma Governmeng s
Y ST ““”fﬂﬂimal“ﬁ%&ﬁéndry Perm&neﬁt"'abourers (ﬁécruiﬁﬁént ' '
&nd Condition of Service ) Amendmen: Rules,1987,
(2) They shall come into force with immediate effect,
2; In rule 3 of the Tripura Government Animal Husbandry pPermanent

Labourers (Recruitment ang Condition of Service) Rules, 1985 for

clause (b) the following clause shall be substituted, namely:-

) _ ,
() The authorised strength or Permanent Labourers will
be -26gn_ . ' : '

By order of the Governor,

Sd/= J.L.KAR,20-7-37, ,
Joint Becretary to the Govt, aof
Trivura,




GOVERNMENT OF TRIPURA
ANIMAL RESOIUIRCES DEVELOPMENT DEPARTMENT

No. F.2(459) ARDD/ Estt/ 2007 Dated, Agariala. the mVember, 2007,

MEMORANDUM FOR THE COUNCIL OF MINISTERS
et M MINISTERS

Sub : Permanent Labourers { Racr iitmant and conditinn of Servico! Rulgs,

2007( ond Amendment ) of Animal Reﬁources Dev Department — Reg.

Permanent Labourers ( Recruitment\and condition of Service} Rules,
1985 became effsctive on 13.171.1985 in the: Animal Resources Development
Department. Wheraas the aitthorized strength of Permanent Labourers was
Increased from 83 to 288 vide st Amendment on 20 07.1987. The minimum
pension of permanen; labourers was enhanced from Rs.100/- to Rs.400/-
and  “as per class- 1v employees” in Rule- 2] was deleted by an executive
order, dated 06. 03. 2003 of ARDD DepH. after obtaining the approval of
Fnance Department.

2, When the matter stood thus Finance Deptt. has issued another
memorandum  vide No. F. 10 (16)- FIN(G)/ 83, dated 20.02.2007 Increasing
fne rate of minimum pension and family pension of Lermanent iabourers
UMM S i e IERATTMERTs of e STz Coveinment, which interalia,
as below :

"All Casual / Associated Worker engaged in the Anima!
Resources Cevelopment Department, who -was in

the condition thar the Appointing Authority is satisfied
with the quality of his work, conduct, Character and
his suitability for employment as Permanent Labourer
may be absorbed as Permanent Labourer in Animal
Resources Development Department”, :

Finance Department have further advised Concerned Deptts, im3he
tate to amend the Fermaneant Labouyrers Pecruitment and condition of

Lsimpip

g s 5 ol R N Bl & Vs . T
S:‘v’;\,\;,f e s I 'J/‘\-?GI ifiee Al ALV (S e ]

£ Ly

3. Therefore, ARD Deptt. proposes fo extend various bensfits and focilities
as extended vide cbove FD's memo by duly mc:orporuﬂng fne same in the
-draft nofification as ot Annexure-| Including that of ncreasing the authorized
sirength of Permanent Labourers from 268 to 340 .




4. Presently the strength of Permanent Labourers of ARD Deptt. stands
at 268 Nos. Out of which, 180 posts were manned and leaving the
vacancy strength of 88 (268-180=88). When the draft cabinet memo in
this regard with a proposal from ARDD Deptt. was sent to Finance Déptt.,
they have suggested to increase the Permanent Labour strength in the
deptt. from 268 ta 940 as below :-

i) Casual/Associated Workers - 760 Nos.””
i) Existing sanctioned stfeng'th
of Permanent [abourers - 268 Nos.
1028 Nos.

iii) Available Permanent Labourer
vacancies against the 268 Nos.

sanctioned strength of P.L. - (-} 88 Ngs.
Total posts of P.L. tc be created = 940 Nos.
5. Further, F.D. has also observed as foliows :

“Regarding filling up of available Gr-D vacancies in the
Deptt. with Permanent Labourers, the relevant RR of
Gr-D posts in the Deptt. may be amended suitably
instead of making provision in the PL Rules. For filling
up of such Gr-D vacancies m thca Deptt., the Permanent
Cauilu Bl s il n 1yt % LTl daay LS TEaced as
Inservice candidates for the purpose of relaxation of
age and educational qualification”.

6. ARD Deptt. would be taking necessary action .on Para 5 above
separately as and when required.

v Now, the matter is placed before the Council of Ministers for
according approval to the proposed Permanent Labourers ( Recruitment
and condition of Service) Rules, 2007(2"? amendment) as at Paras 3 & 4
above(includes increasing the authorlzed strength of PL).

8. This is placed before the Council of Ministers with the approval of
Chief Minister.

/E }ﬂ n D?;/
(U, Venkatgawdrly) |

Principal Secretary
Government of Tripura

C & C Deptt.




GOVERNMENT OF TRIPURA
ANIMAL RESOURCES DEVELOPMENT DEPARTMENT

NO.F.2(439ARDD/ESTT/2007(V-11). Dated.Agartala.the QL}H December.07

NOTIFICATION

In exercise of the powers conferred by proviso to Article- 309 of the
Constitution of India and all other powers enabling him in this behalf, the Governor is
Pleased to 1male the following rules further to amend the Tripura Government Animal
Resources Development Permanent Labourer ( Recruitment & Condition of Service)

Rules, 1985 namely —

1.(1). These rules may be called the Tripura Government Animal Resources
Development Permanent Labourers ( Recruitment & Condition of Service)
{ Second Amendment) Rules, 2007

(i1} Thev shall be deemed to have come into force with effect from 01.01 2007,

2 Amendment of Rule- 3 (b)

In Rule- 3(b} of the Tripura Government Animal Resources Qeweloomem
Permanent Lapbuget {Kecidivment oo Condition of Service) Ruies g9, T
(as amended 1n 1987), the figure “268” shal!l be substituted by the figure

940- ’.»'-_,; & i e TH
3 Amendment of Rule- 4

In Rule-4, 4(a) & 4(b) of the Tripura Govt. Animal Resources Development
Permanent Labourer [ Recruitment and Condition of Service) Rule,1985(as
Amended in 1987), the following instant decision shall be inserted as sub
Rule-4 (¢} :-

“Agze and educational qualification relaxation shall be allowed as a one time
measure to Casual/Associated Workers for absorption as Permanent Labourer”.

4, Amendment of Rule- 18(b) & (¢)

InRule 18(b) and 18(c). the figure Rs.100/- shall be omitted and the figure
and words “Rs.400/- and maximur of Rs. 13060/ shall be added.




oL

5. Amendment of Rulz 10

InRule- 19 of 1 Principal Rules, for the figure Rs.100/- wherever occurred
shall be substituteq by the figure and words “Rs.400/- and maximur of Rs. | 360/
per month.

£ AmrenArmant of Ry, o2

"l Rule- 23 of ihe Principle Ruies, the r‘oifcv»'ing shail be substituted, namely
“(a) Family pension would be 50% of pension drawn by the Permanent Labourer
subject to minimum of Rs. 300/- and maximum of Rs 600/. per month. (b)
Pensioner/ Family Pensioner will not be entitled 1o any Deamness Reljef (D.R)
Against the above Pensiorv’Fami[y Pension”,

By Order of the ovemor

W
]
{ PR DETTA )
Under Secretary
to the Govt, of Tri pura
Animal Resources Development Department

Copy to :-

t. The Accountant General,Tripura,Agm'tala.

2. The Joint Secretary to the Govr. of Tripura,Finance Department
3. The Manager, Govt. Press, Agartala, for publication in the next
issue of Tripura Gazetre.

All Head of offices, Anima] Resources Devefopment Depariment.

e



i Ofo the Princ?pn‘ Secretary,
T . B D Deptt.
,. sI, No W3\ ... Date %03
MOST IMMEDIATE
% CABINET MEETING.

“# GOVERNMENT OF TRIPURA
VERAL ADMINISTRATION (CONFIDENTIAL & CABINET) DEPARTMENT.

F.1(66)-GA(CAB) /2007 December 11, 2007.

R

MEMORANDUM. .

ject: ~  Record of decision of the meeting of the Council of Ministers
held on 11t December, 2007,

A copy of the record of decision of the meeting of the Council of
isters held on 11% December, 2007 as approved by the Chief Minister
rwarded under Rule 20 (2) of the Rules of Executive Business..

~ (D.C. Sarkar)

Under Secretary,
Government of Tripura.

ecretary, N
al Resources Development Department.

elp

Copy with the enclosures forwarded to the Speciai_ Secretary to the
nor of Tripura, Raj Bhavan, Agartala for information of the Governor.

/

{(D. C. Sarkar)
Under Sgcretary,
Gaovernment of Tripura.




RECORD OF D

%

STON OF THE MEETING OF THE COUNCIL

OF MINISTERS. HELD ON 117 DECEMBER, 2007 AT 10:30

A_M IN THE CABINET ROOM.

he following were present:

i Y R

LU}
1

Shr Manik Sarkar, Chief Minister.

Shri Anil Sarkar, Minister.

Shri Badal Choudhury, Minister.

Shri Tapan Chakraborty, Minister.

Shri Manik Dey, Minister.

Shri Keshab Majumder, Minister.

Shri Jitendra Choudhury, Minister.

Shri Gopa! Chandra Das, Minister.

Shri Fayzur Rahaman, Minister.

Shri Khagendra Jamatia, Minister.

Smti. Bijoy Laxmi Singha, Minister.

Shri Pranab Debbarma, Minister.

Shri Shashi Prakash, Chief Secretary & Secretary to the
Council of Ministers. ' _

n attendance: -

termm No 1:: Permanent Labo

Principal Secretary, GA{C & C) Deptt.

1. Shri Pravin Srivastava,
Agriculture

2. Dr. G.5.G. Ayyangar, Commissioner & Secretary,
Departmernt. ;
3. Shri S.K. Roy, Commissioner & Secretary, Industries &
Commerce Department.
4. Shri Banamali Sinha,
Works Department. ; :
5. Shri M.C. Datta, Secretary, Fisheries Department.

Commissioner & Secretary, Pubiic

urers (Recruitment anc condition of service)
of “Aanimal Resources

Suales, 2007 . (2% Amendrmend,
Development Department under A.R.D. Sepastment, [RED
Deptt. File No.2 (459)-ARDD/ Estr/ 2007 dated 22.11.07),

Approved.
el

{B. C.SARZAR)
"Uader Seorzrary

R e e e
Garertantc T D



! = Ojo the Principnl Secretary,
— . T pﬁ'u:o’—k
; Sl No \\%\ Date V2.4
MOST IMMEDIATE

CABINET MEETING.

;4

—#GQVERNMENT OF TRIPURA
INERAL ADMINISTRATION (CONFIDENTIAL & CABINET) DEPARTMENT.

2.F.1(66)-GA(CAB} /2007 December 11, 2007.

MEMORANDUM. .

-

wject: - Record of decision of the meeting of the Council of Ministers
held on 1 1th December, 2007.

A copy of the record of decision of the meeting of the Council of
nisters held on 11t December, 2007 as approved by the Chief Minister

orwarded under Rule 20 (2} of the Rules of Executive Business.

(D. C. Sarkar)

Under Secretary,
Government of Tripura.

- Secretary, 5
mal Resources Development Department.

Copy with the enclosures forwarded to the Speciai Sécretary to the

ernor of Tripura, Raj Bhavan, Agartala for information of the Governor.

2 Jgj’”’ ]

TN :

__ ”\? . ?\/_9//\ (D. C. S;{rkar)
/ % Under Sgeretary,
/Q\ / Government of Tripura.
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RECORD OF DECISION OF THE MEETING OF THE COUNCIL
OF MINISTERS HELD ON 117 DECEMBER, 2007 AT 10:30
A_M IN THE CABINET ROOM.

he following were present:

Shri Manik Sarkar, Chief Minister.
Shri Anil Sarkar, Minister.
Shri Badal Choudhury, Minister.
Shri Tapan Chakraborty, Minister.
Shri Manik Dey, Minister.
Shr Keshab Majumder, Minister.
Shri Jitendra Choudhury, Minister.
Shri Gopal Chandra Das, Minister.
. Shri Fayzur Rahaman, Minister.
10. Shri Khagendra Jamatia, Minister.
11. Smti. Bijoy Laxmi Singha, Minister.
12. Shr Pranab Debbama, Minister.
13. Shri Shashi Prakash, Chief Secretary & Secrétary to the
Council of Ministers. i ‘

el el of o} Lh o

In attendance: -

a, Principal Secrctary, GA(C & C) Deptt.

1. Shri Pravin.Srivastav
ry, Agriculture

2. Dr. G.8.G. Ayyangar, Commissioner & Secreta
Department. '

3. Shri S.K. Roy, Comimissi
Commerce Department.

4. Shri Banamali Sinha,
Works Department. ' i :

5. Shri M.C. Datta, Secretary, Fisheries Department.

oner & Secretary, Industries &

Commissioner & Secretary, Public

& condition of service)
Resources
fa w2 T
R R

Ttem No 1:: Permanent Labourers (Recruitment a0
' ' Rules, .2007. 12%° Amendraeni o Animal
Development Department under AK.D. Deparumcnt.
Deptt. File No.2 {459)-ARLD/ Este/ 2007 dated 22.11.07).

Approved. @,9»’/’
/\‘\ llfj,{‘a ?’

Q=TT
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Renartment of Agriculture.

Dated, Agartala, the 10 _Septembei, .

'

NOTIFICATION

-

In exercise of the powers conferred by proviso to Article 266
the Constitution of India and ail other powers enavling him in this beharr
the Governor is pleased to make the following rules further to amend the
Tripura Government Agricultural Permarnent Labourer (Recruitment =
Condition of Service) Rules, 1983 namely -- ‘

s (1) These rules may be called the Tripura Govt. Agricultye

Permanent Labourer (Recruitment & Condition of Service) (Third
Amendment) Rules, 2007. d
2 i T-he‘,«r ':‘Wd'tbsx ceemied to have come inka “gree Wit ofeae s
= from 01-01-2007. ‘ |

Amendmant of Rule 4 :-
_Rulej 4 of the Prinicipal Rules shall be substituted by o=
i following:s o _ :

Al Casaal Labourers/ Daily Rated workers engazed in Agziceiie
Department RO were in_continuous | empioynweg_t___{g;_j_{tj‘_:_r_&_t;_}
Years and worked for at least_zﬁﬁghgha__yiin €ach vear, subjecr w
the condition that émting authority is -safisfied with th.»
- quality of nis/ner work, conduct, character anc his/Her suitabinr,
for employment as Permanent Labourer, may be-absorhed

Permanent La bourer in Agriculture Departiment, - -
3 Amendment of Rule 18{!:))&((2‘;_-:- . ‘-:_
y In Rute 18(0),"of the Teipura Government Agriciltural Permz-» -
Labourar (Recruitment & Condition of Service) Ruleg 1o

lereinafter referred tn ag rhe PrinCiple rules related to Rati .

Ferson, the words “Subject to minimum of Rg.400/- Der moeth:
" =k
i

fall be substituted with "Subject to minimum of Rs.400/- ar
maximum of Rs,1300/- Per month”,

Contd...Pp/ ..
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, nent’ Labdurer Subject o
Minimym, Rs.300/- and maximuym, of Rs, 600/

© PEC month”, In additicn,
Nsioner/ family pensioner

o agamst the above Pepsion/ faimn,

In cop Oration of Rgie namely "Rule-37"..

i‘«vaﬂab.‘e
Ag Ficultyr
Labourers
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By to:

1. The Accal
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Joint;_SP.crgtél FYtS
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MG.F.Q{45)~Agri,"P}fStt,/E-‘l—BlfP—EI{ L
Government of Trinura .
Department of Agricuiture P
Dated, Agartals the )Q( Cﬂﬂl 2607,
To

The Director of Horticulture & Saij Consarvation

Vy. Director of Agriculture, HQfWest,/South/North}'Dha!ai.
Sf.Agronomist, Arvndhutinagar. |

supdt. of Engineer (Agri}, Agartala.

Executive Engineer (Agr)), West,»’South;’No:'t!:/I*’:ﬁachanicai (Duttatila),
Dist. Horticulture Officer, West/Southﬁ'dsrthﬂ')halai.

Dy. Projact Officer, wWest/South/North/Dhatai.

Pristicipal U.G.T.C, Lembucherra,

Y.5.0.0. Nagicherra,

Supdt.of Ag ricultura, .

KhowaifTeliz mura/Tulashikhar/] irania/ﬂiandaiﬁﬁo hanpur/Dukli;’Bis hal-
garh/Malagha r;’Eiagafz:,J’Satchar;d;’Matabari;’Rajnagar;’Amarpur/Rupai- ;
charrf;’Se:-iema}Chcwmanu/Ga;zdachar'ra;‘?{adamtaEa‘/i{anchanpur/Pani-
sagar/Kumarghat, |
Supgt, ofHor‘ricufture, o

Sana mura/Bishaigarh/}(t:mar{_;;hat[Ka_r:chan;‘et_lrf’?«ianuﬁ)daipur}Beionia- -
Asstl Director Horticultuje, Khowai, west Tripuss, :

- 54b: - Notification of 3¢ amsndment of P.L. Ruls 2007,

|
el n

oI

This is to enclose herewith tha copy of Notification of Tripura

Government Agricuitural Permanent Labourer Recruitment & Conditf’o_n. - |

4 . i 5 . 1 .
‘of Service (3™ Amendment) - Rules 2007 for vour information_ & -
: _ : ]
nocessary action. 3 = '
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d Director of Agriculiure
Irinoara




